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II.

III.

IV.

FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

Thirteenth Session

Tuesday, March 25, 2025

LIST OF BUSINESS

Questions:

Questions entered in the separate list to be asked and answered.

Calling Attention:

(D

()

Shri. E. K. Vijayan to call the attention of the
Minister for Local Self Governments, Excise and Parliamentary
Affairs to the necessity to make Legislation to protect the
democratic rights of the public to assemble on roadsides,
participate in demonstrations, and to install billboards in the
State.

Shri. T. Siddique to call the attention of the Minister for
Minority Welfare, Sports, Wakf and Hajj Pilgrimage to the
necessity to publish the report submitted by Justice J. B. Koshy
Commission on the educational and socio - economic
backwardness of the Christian Minorities in the State, and to
take ensuing action in its recommendations.

Papers to be Laid :

(1)
()

As per List 1.
As per List 2 (Under Rule 47(2)).

Presentation of Reports :

(D

)

3

Smt. K. K. Shailaja Teacher, Chairperson, Committee on
Estimates to present Eighteenth to Twentieth Reports of the
Committee.

Shri. Murali Perunelly, Chairperson, Committee on Privileges
and Ethics to present Third Report of the Committee.

Shri. Mathew T. Thomas, Chairperson, Committee on Official
Language to present Sixth Report of the Committee.



V.

Legislative Business :

Motion for consideration and further stages of the following
Bills as reported by the Subject Committee :

(i) The Kerala State Private Universities (Establishment and
Regulation) Bill, 2025.
(Continuation)
(Discussion to be concluded.)

(ii) The Kerala Industrial Infrastructure Development
(Amendment) Bill, 2024.

(Discussion to be concluded.)
(iii) The Kerala Finance Bill, 2025.

(Discussion to be concluded.)

(iv) The University Laws (Amendment) Bill, 2025.
(Discussion to be concluded.)
(v) The University Laws (Amendment) (No.2) Bill, 2025.

(Discussion to be concluded.)
(vi) The Kerala Sports (Amendment) Bill, 2024.

(Discussion to be concluded.)

Secretariat of the Kerala Legislature, Dr. N. Krishna Kumar,
Thiruvananthapuram, Secretary.
March 24, 2025.



